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system and practices. The Committee is at
work. That was the main recommendation.
Secondly, the attention of the Conference
was drawn to the outstandines in various
towns. The steps are being taken 1o liqui-
date the outstandings.

SHRI NITIRAJ SINGH CHAUDHARY :
The Government have decided decentralisa-
tion and shifting of the Telephone Revenue
Accounts complctcly in  Rajasthan and
Mysore circlcs whereas in  Maharashtra,
Madras, Kerala, Gujarat, Punjab and other
places, there is partial decentralisation.
May I know why in other places it has not
been decentralised and why there has been
partial decentralisation so far as Maharash-
tra, Madras, Kerala, Gujarat and Punjab
are concerned ?

SHRI 1. K. GUJRAL : The policy of
the Government is to decentralisc the entire
T. R. A. which is being done in different
phases. If in some States it has not been
done it will be done in thec seccond phas:.

fratem & A wfgar g aw @
fvg oA v sfeeew

*845. st wwrata A S . F4T
fafw w1 ag Iq A Far T4

(%) ®r frataw & femi & wfaal
JATT AAAT T & GF &= FIT AT IqHT
faaw @ & gAY § 9S9AT AATIET
& oo #Y taw ¥ 7@ g 9w 9T A
stfaasar wmar @ 85 W)

(@) afzgi, av SEFT T FAAT
qGT QST G F 39 I A/ ¥47 9f5-
frar g ?

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) No, Sir.

(b) Docs not arisc.

ot wTFTe TR W e REiRE,
# W FT A gAEC gH qer
qegaT guT &, FF @Y 99, | wea,
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1968, M us sW ¥ IAT | qGFE
T 971 ¢
“The Government has taken note of the

observations made by the Supreme Court
and Election Commission.”

agt & qg T FIT avgar § fE g
FE T T F T T HAT ¥ ¢
“The Commission desires that in the
interest of fair and free clections, certain
healthy conventions should be introduced
and, if necessary, changes should also be
made in the rules regulating the

distribution of discretionary grants by
Ministers.™

T AT AT AFT Fg A qY 02 TATATH
1 3% 79 & foro fomr 911 ww TN
qEAT & a2 A A7 SAETO A8y & T
frzgfaug & ST @&l FT U
FTZ | Tq dF g AWT TIET GO
FEY I, a7 aF 39 AW H fAeqer Ofa
§ gaTa T aga gieww & | = garfear
F fazgy us W feufmw 5@ go
TSI BrE FIE T gl:
“The Rajasthan High Court in its judg-
ment,whil: dismissing thc election petition
against Shri Sukhadia has held that the
construction work of Nala in Baluchistan
colony, Udaipur at a cost of Rs. 2,70,000
was started on 1.2.67 in contravention of
the rules requiring prior budget allot-
ment, administrative sanction, technical

sanction under the influence of Shri
Sukhadia.”

e F1E & Some q FgT w47 § 5 78
nE v Sfew 7 8§, fFgae o
g wfrecw &1 & mawr gz feamr
agar § & fwd SwaRr § 9@ aw
¥ wr ¥, oY Forw Wy weg g B
¥ gg wivwa wwe fear, aF Ay S
# 0% ¥ WAWA IFT TR &Y WA
T WX wenaer Y wer #Y ) {ag
s argar § 6 oom Towdw & o
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garfear & faegw sy fage gwr, @Y
T I ITHT AR W & fag fRw
fear av; afe 7Y, ov & 7Y

SHRI SHANTILAL SHAH : Will he

repeat the question ? We have not been
able to follow.

MR. SPEAKER
understood it.

A AT AT ;. WA wEiey,
AT FEEAT FT AW | A ATHAT g
#®1e 7 Afrew &1 ag 9 aagfew 3

MR. SPEAKER : If itisin a court of
law, the Minister will say that.

The Minister has

THE MINISTER OF LAW ( SHRI
GOVINDA MENON ) : I w.sh to clear
the misapprehensions. It is true that the
Supreme Court said, and, I think, I had
occasion to refer to it, as follows :

‘‘Election is somcthing which must be
conducted fairly. To arrange to spend
the money on the eve of elections in
different constituencies although for the
general public good is, when all is said
and done, an evil practice even if it may
not be a corrupt practice.”

When this came to my notice. I enquircd
of the Chief Election Commissioner whether
it was possible or necessary to amend our
election rules accordingly. The reaction of
the Election Commission was that it should
be sufficient for the time being, because the
Supreme Court did not say that it isa
corrupt practice, that he would issue a
circular lctter to all the Ministries and the
Statc  Governments.  Accordingly, on the
25th June. 1968, the Election Commission
did circulate a letter to all the Ministries
and the State Governments. 1 shall be
happy, in view of the importance of the
matter, to place a copy of the circular,
which the Election Commissioncr issued in
this matter, on the Table of the House.
Subsequently we addressed the Home Mini-
stry on this matter, and the Home Ministry
has ascertained the views of all the Minis-
tries and they too have agreed-I mean, the
other Ministries—that there should be no
spending from  discretionary funds three
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months before the el The Fi
Ministry has added that it would be advi-
sable to introduce a rule with respect to the
discretionary grants that it should not be
made during elections.

SHRI KANWAR LAL GUPTA : What
action has been taken against Mr. Sukha-
dia ? He has not answered that. (Interrup-
tions ).

MR. SPEAKER : Order, order.
Joshi. He will ask his second question.

Mr.

=it JATE T WM ¢ HEAR AFIET,
TaEg QTR AN A gfee ¥ & A 9y
a7 R 4| @ giw w12 wr
‘RO T e A R @ e gfe ¥ &
g qeT wTea § fr ga & &l § Wk
I F qiE WY 47 fF weA o WX 6
& gEOAN @gd W v gar g, &
TffaTd ®1 § AT WSGT AET GHFHAT
feg aam A gfee & wgw =@ATE,
T ¥ }AYT gET A R A W
FUH & FEAAIT H.99 § S U
I-FATT § IR fae®w 6 a0 @ ¥ W)
qT A AUAT AW 94 g 3 foar ay aw
F1 AT ATYT GAT | I0E F 971 1 R
fargty am amg faar, Igw o* faw
7 & qWReE W ¥ 9 qx qufy faw
gr AfFT AARR ¥ UF qX A IJAW
freen gfews a1, &% fax, gaw aw
T Foan oY, ATAA &, A &Y &, AW
A H A9 TGE A AT qOrATTY
¢, gra W) warer YEE<erivwe faw v
Al TEd aTT g W A ot d fE Ay
¥a< fFar STaT 21 @Y OF THEq QT
T A gfee 7 gma ¥ fA § ok
IaF arg A v A Do afye, caw
e #78 w gt fA¥'m wmee AT g
g?

SHRI GOVINDA MENON : I have
stated what has been done in the matter.

1 would certainly communicate the hon.
Member's appreh in the matter to
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the Chief Election Commissioner because,
after all, the elections are conducted, as
laid down by the Constitution, by the Chief
Election Commissioner. I am here answering
these qusstions because he is administra-
tively under my Ministry.

wft fvg moa@ : &9 7 A9t § gER
& w37 a1 fx gg N F w2 fed w7
g & g Teifafafady wEAde mieex
¥R T THFAT FAAT WIS FI ALHA
gg 919 g fgw | WX R TF QAT
N A Qfer @ owW §, @mE fag
FEH A 741 feur ? ggi gaATta e 6%
wew frar smar g K W Smar g &
I AW § AIAT § TG IART Y AIHE
Y, 90 gz wifaaq wasHe § 37 7 4T,
FarQ ad Far FFar § afew & @
A ¥ wET A wvgay | & wEAAe ¥
argar § f5 @ Ao aRR FT R
fr oo¥ G¥ T TS @ T &Y | TAAHE
mgEfedt #1€ &1y Fx@ A 2 FATQ
TREIA A F, Tg  TFTAH F47 HIT HT
wE?

SHRI M. YUNUS SALEEM: This does
not arise under this Question.

st <fw w7 : & 7=t Aew § S=aT
AT §, PR IR W A F I F
I TEYTT WY AT 1SS qrET & faew
gifte F1E 3 daer fear ¢ fF foad 99
& gata B waw NfuT & fgar &, san
frg-feg @ & 38 wdw Nfea fear
37

O AT A qg & fFowmwT g &
qZY TW AW &Y AF A qF /AT FY S04Y
W e, it faQet o N WE A fF
TqEq qO (@A & faw o fasger
A A & fAg a@FR #} wEder 2
T aifgy, Sfer 99 | A ¥ T
fear ar, wa &7 67 & YA & AW A2
wUH aER W AT T § W% g A
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s fAr da € @ &7 @R AT @
* X faua 4N fr waeg o @@
Ffag e 7 e § A F agw
qTHTT FEANRT QX 7

SHRI GOVINDA MENON: I am in come
plete agreement with the Member that elect-
ions shculd be impartial.

=it i T : wemer AR, g #4199
EleENIRr 39 & g & Ak F@w
Fgr 7 AR AT A F A F F g
faar an {F gitw #1€ 7 few mmaT )
sorie faar, Sad a1 w71 ?

SHRI GOVINDA MENON: Regarding
Mr. Chenna Reddy, it does not arise here.

MR. SPEAKER: The judgement of the
Supreme Court is an open document. Whe-
ther they have got a copy or not, I do not
know, but if you want a copy, there is no
difficulty. There is nothing sccret about it.
But the point is this. The oppositing parties
arc prepared to resign. Have you given any
thought to it?

SHRI GOVINDA MENON: That is a

matter of policy. That is a different
matter.
SHRI CHINTAMANI PANIGRAHI:

When the administration is not able to curb
the concentration of wealth in certain hands,
may 1 know from the hon. Minister whether
it is not a fact that it is only occasionally in
marriages and clections that at least the
wealth is being distributed to certain per-
sons ?

SHRI P. GOPALAN: Apart from spending
money an1 distributiny th2m arbitraril,; durin3
the elections some Ministers are also indule
ging in another type of corrupt practicc and
make their constitucncics safe constituencies
for them. Recently there had been compl-
aints about our Home Minister Mr. Chavan
in the Maharashtra Assembly for giving un-
due attention to the development of his
constituency, Karar constituency. A number
of colleges have come up therc and an airs-
trip has been constructed. Various compl-
aints are there about the Prime Minister’s
constituency. In view of this may I know
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whelher Government is prepared to impose
certain restrictions on Ministers giving un-
due importance for the development of
their constituencies at the expense of the
other areas ?

SHRI M. YUNUS SALEEM: The no
tification which has been issued by the
Election Commissioner has categorically sta-
ted that the Ministers should take care that
the interest of the State in general should be
taken into consideration for dispersal of spe-
cific amounts and one particular constitu-
ency should not be sclected for such purp-
ose. Even if the constituency belongs to
the Minister himself no undue preference
should be given to that constituency.

SHRI C. K. BHATTACHARYYA: There
is a proverb in Maithili language:

‘ez A2 A1 g frar w3

So, that happens in election. Everybody
knows. There was a proposal from the
Election Commission that the rule requiring
a candidate to declare his clection expenses
should be abolished. What has bcen done
to carry out that proposal of the Election
Commission ?  That, I want to know.

SHRI GOVINDA MENON:
aware of such a proposal.

1 am not

MR. SPEAKER: There are a large num-
ber of hon. Members who want to  ask sup-
plementary questions. In view of th¢ clections,
am I to continue this question for the rest
of the Question Hour ? Shri Tenneti Visw-
anatham has been getting up even before he
occupied his seat here,

SHRI S. KANDAPPAN: All of us want
to contest the elections.

SHRI HEM BARUA: May I know whe-
ther Government arc aware of the fact that
there was recently a bye-clection in the State
of Assam in the Chaigaon constituency due
to the sad demise of Shri Harishwar Gosw-
ami, where the State Minister cf Transport
went and started distributing Government
funds to the clementary schools. zlthough the
responsibility of the Minister of Transport
is limited to the State buses and it does not
extend up to the elementary schools, and if
s0, whether Government consider this
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particular act as an act of corruption
indulged in by the Minister concerned, and
if they do, what steps Government are going
to take against such Ministers ?

SHRI GOVINDA MENON: Questions
of corruption in clections are not dcalt with
by Government. They are dealt with by
the courts.

SHR1 HEM BARUA: It may be dealt
with by the courts. But here is an instance
which 1 have cited. Here was a Minister of
Transport, his responsibility was limited to
the State buses, but on the eve of the elect-
ion he went to the constituency and started
distributing money to the elementary schools.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : It isa
wrong allegation.

SHRI HEM BARUA : 1t is not wrong.
I have all the papers with me.

DR. RAM SUBHAG SINGH :Heisa
responsible Minister, and his responsibilities
are heavy, and no such allegations can be
made against hini. '

SHRI KARTIK ORAON: Most of these
corrupt practices arisc out of the transport
facilities provided by the various political
partics to the voter to go to the poMing
booth and cast his vote. 1 would like to
know whether Government would like to
think in terms of providing such facilities to
the voters to go the polling booth so that
this corrupting influence could be cut
down.

MR. SPEAKER : He wants to know
whether Government will provide the trans-
port facilities to the voters.

SHRI M. YUNUS SALEEM: According
to the rules, the candidate is not expected
to provide any transport facilitics to the
voter....

MR. SPEAKER: Will the Government
provide it ?

SHRI M. YUNUS SALEEM: Regarding
Government providing the facilities, no such
proposal has been received so far,
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MR. SPEAKER : If it is received, he
wjll consider it, I suppose.

SHRI TENNETI VISWANATHAM : 1
wanted to ask a particular question but then
You were cautioning me. . .

MR. SPEAKER : I was cautioning hon.
Members because otherwise this question
itself might go on till 12 noon.

SHRI TENNETI VISWANATHAM : 1
think I should not embarrass the Ministers
very much. But the question relates to abuse
of official power in view of the coming
elections. Several pious hopes, do’s and
don’ts and wishes have been expressed by
the hon. Minister. But we have found that
these things have not so far worked. On the
other hand, they are giving scope to an
increase of corruption. Will the Govern-
ment, therefore,think of either revising these
things, or at least if they connot do, follow
up the suggestion made by one of the High
Courts that at least on the date of filing of
the nomination. the Minister will resign and
will continue to work only as a care-taker
Minister during the election period ? That
would not be very much embarrassing t>
the Minister, I suppose. It was a very good
decision.

SHRI GOVINDA MENON : Govern-
ment are not prepared to accent this
-dccision.

SHRI AMRIT NAHATA Before

referring the matter to the Election Commi-
ssion for consideration, will Government
consider the question of including acceptance
of donations from public companies as a
corrupt practice ?

SHRI GOVINDA MENON : This does
not arise out of the main question.

SHRI RANGA : I find that Govern-
ment are not prepared to accept the very
innocent suggestion, made by Shri Tenneti
Viswanatham that the Minister should
resign at least on the date of filing the
nomination. So, I cannot expect them to
agree to our demand that they should resign
five or six months before the general elece
tions. But may 1 know whether Govern-
ment would at least see to it that the Minis-
ters as such would not act as treasurers for
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their respective parties at the tine of the
elections, and szcondly that whilc continuing
as Ministers they would not accept dona=
tions, from various people as well as compa-
nies and then utilise it or channel it
possibly and utilise it for elections not only
for themselves but for their parties ? Would
they at least observe this honourable rule,
this rule of honour in our public life ?

SHRI GOVINDA MENON: The Cong-
ress party has framed some healthy rules in
that respect . . .

SHRI RABI RAY :
rules.

Most unhealthy

SHRI PILOO MODY : Do you agree
that it was said with a straight face ? Heal-
thy rules or filthy rules ?

SHR1 HEM BARUA: Can the Question
Hour be used for party propaganda ?

SHRI GOVINDA MENON The
Congress Party has framed some healthy
rules, and I hope that the other parties
will follow suit.

SHRI RANGA : My hon. friend only
talks about the Congress Party. I have not
put my question on the basis of party at all.
I have put the question referring to Ministers
in general, to whichever party they may
belong. While they are Ministers, let them
not function in such a manner . . .

SHRI SHEO NARAIN : He must sct up
an example in Orissa.

MR. SPEAKER : The hon. Member is
referring to Ministers, to whichever party
they may belong. He is not referring to the
Congress.

SHRI RANGA : They may belong to
the Swatantra Party or the Congress Party
or any other party. While they continue as
Ministers, let them not act as treasurers of
their parties, and also let them not accept
donations and channel them to their respec-
tive parties and their candidates.

SHRI GOVINDA MENON : That does
not arise out of the main question.

oY waw fag: faqmd @1 o) A
g F FATA A ZE-qq WX AE-AG
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SRIEIT &3 TR 1 F awe &
ST Argar § fF oaar getew w0 A
o qur gur fear g B e awr &
faT 750 %o HIT &Y qar F forg 1500
%o farifa<e) swr € W ? Az g,
A FER @ o A famr s @ g ?

SHRI M. YUNUS SALEEM: That does
not arisc out of the main question. Here,
the question is how in vitw of the obscrvat-
ions of the Supreme Court and the High
Court the rules should be framed as tc im-
pose certain restrictions on the use of the
discretionary amounts by the Ministers.

CHRI S.M.PANERJEE 1t is gerer:1lly seen
that some of the Ministers do not fight elcct-
ions on the basis of the performance of the
ruling party or on the basis of their past
performance.  But they wish to fight the
election on hollow assurances for the future
which will never be fulfilled. I want to know
whether they will try to impress upon them
not to make such hollow assurances or at
least ban hollow assurances which crcate an
illusion in the mind of the peoplc for a day?

&Y AETAAR AR 397 I8 99 &
fF oamg g A 7 ) SRS R
¥ ¥ s faia 3 gu o e ag W
fear ar fF ##Y Swr gAET A 79 92 Fr
TEEW F &, WA T F 79 6 wEA
9EY IAFT HUAT €T Y AT A°ey ?
gl FIE § qa IaTr wir gE A g
we ¥ Wt 9 a7 wedr &% sfafwr
g 7EY Y, W g F12 & fAgw =
oY w1 o4t w@r | vy feafg § 9w fw
gal=s AmTad 3 99 9T fFd gF wrad
fors ag) fear-aa #=0ta aeF o fafy
we wor fog 9 w3 gu & ar F1F eaey
frarax o1 @eE oo & 2o &
FATANT T FT a9E & fau weAy
0T WX 93 FT FEIANT T FL W 97
s ¥ fear #3 7
SHRI GOVINDA MENON: I do not agree

that it is part of the janatantric parampara
that Ministers should resign at the time of
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the elcctions. It is true that a single judge
of the Andhia Pradesh High Court did say
that, but that case wentin appeal to the
Supreme Court and the Supreme Court has
not said anything like that.

SHRI J. M. BISWAS: If the Ministers
resign before the elections, none of them
will be returned.

=Y weER et g g ¥ 9w
fraa #1 faiw A fRaT @ 1 IEw WY
FE @I

Super Bazars, Delhi

+
*846. SHRI BHARAT
CHAUHAN:

SHRI T. P. SHAH:

SHRI RAM SWARUP VIDYA-
RTHI: ’

SINGH

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Delhi Administration
have submittcd some proposals for making
improvements in the Super Bazars in Delhi;
and

(b) if so, what action Government have
taken on these proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CCO-
PERATION (SHRI M.S.GURUPADASWA-
MY):(a)The Delhi Administration brought to
the noticc of the Government of India the
observations of the statutory auditors on
the working of the Cooperative Store Ltd.,
for the year ending June, 1967. They also
suggested that the Managing Committee
should include a representative of the Gover=
nment of India, and that the appointments
of key personnel should be by open recruit-

ment or deputations from Government
Offices.

(b) The Government of India have reco-
nstituted the Managing Committee, which
has taken action to rectify the shortcomings
pointed out by audit, and has adopted mea-
sures for improvement, including economics
in administrative and operational expenses,





